
89 Written Answers SRAVANA 14, 1893 (SAKA) WrUten Ahswerl 90 

Fund Commissioner, Dhanbad had appoin-
ted a larger number of staff without the 
sanction of the Government of India ; and 

(b) if so, how those cases are being 
regularised ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) and (b). The administration 
of the Coal Mines Provident Fund is the 
concern of the Board of Trustees set up 
under the Coal Mines Provident Fund. 
Family Pension and Bonus Schemes Act, 
1948 and is not the direct concern of the 
Central Government. The Coal Mines 
Provident Fund authorities have reported 
that the former Coal Mines Provident Fund 
CommissiJner had appointed some staff 
without the approval of the Board of 
Trustees and that the Question of regu-
larising these appointments, is under consi-
deration. 

Zonal Inspectorate Offices WIder E.P.F. 
Organisation 

7067. SHRI R. P. YADAV : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) the numbers of Zonal Inspectorate 
Offices opened in all the regions under the 
Employees Provident FUT,d Organisation 
v.ith names of the places and number of 
the staff, region-wise ; 

(b) whether there is a proposal under 
co;!sideration for construction of permanent 
office buildings of the Inspectorates with 
residential quarters in different places; 
and 

(c) if so, the action taken in the 
matter? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c). The administration 
of the Employees' Provident Fund is the 
concern of the Central Board of Trustees 
set up under the Emp!oyees' Provident 
Funds and Family Pension Fund Act, 1952 
and is not the direct concl!rn of the Govern-
meat of India. The Provident FU'ld autho-
rities have intimated that the required 
information is being collected from the 
Regional Offices. It will be laid on the 
table of the Sabba as early as possible. 

Vacation of Official Residence by Ex-Coal 
Mines Provident Fund Commissioner, 

Dbanbad 

7068. SHRI R. P. YADA V : Will the 
Minister of LABOUR AND REHABILITA-
TiON be pleased to state: 

(a) whether the Ex-Coal Mines Provi-
dent Fund Commissioner in Dhanbad has 
not vacated the official quarter, although 
he has retired from the service more than a 
year ago : and 

(b) if so, the steps being taken to get 
the official residence of the Coal Mines 
Provident Fund Commissioner vacated? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRJ R. K. KHA-
DILKAR) : The administration of the Coal 
Mines Provident Fund is the concern of the 
Board of Trustees set up under the Coal 
Mines Provident Fund. Family Pension and 
Bonus Schemes Act, 1948 and is not the 
direct concern of the Central Government. 
The Coal Mines Provident Fund authorities 
have reported as under :-

(a) and (b). The former Coal Mines 
Provident Fund Commissioner was allotted 
the Fund's bungalow, He retired from 
service last year but has not yet vacated the 
bungalow inspite of being repeatedly asked 
to do so. It is proposed to take legal action 
for his eViction from the bungalow. 
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